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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
0.A. No. 323/92
A Do,
DATE OF DECISION 7.8.1992
Mr. Subhashbhai Rambhai Patel, Petitioner
Mr, R,V, Deshmukh, Advocate for the Petitioner(s)
" Versus
Union of India,& Ors, ~ Respondent
Mr, Akil Kareshi, ° Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. 1.V, Krishnan : Vice Chairman
l - - { -+
The Hon’ble Mr. *-C. Ehatt : Member (J)

/,
1. Whether Reporters of local papers may be allowed to see the Judgement {

2. To be referred to the Reporter or not ¢~

3. Whether their Lordships wish to see the fair copy of the Judgement>?

4. Whether it needs to be circulated to other Benches of the Tribunal ?7



Per

Pres

1./

2

Devartment . He has been transfered by Annexure A/1 order dated

2.6.1992 to Rajkot by the second respondent, the Superintendin
Y Kk

Subhashbhai Rambhai Patel,

Union of India,

Through:

Chief Engineer (C),

Telecom Civil,

Dept. of Telecom,

Western Zone, )
Sian Post Office Building,

212 Floor,

Bombay- 28.

The Superintending Engineer (C)
Telecom Civil Circle, Ankur Complex,
Naranpura,

Ahmedabad~ 13,

OCRAL ORDER
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Applicant,

.+« Respondents,

Dates) 7.841592,

: Hon'ble Mr., N,Vs Krishnan, Vice Chairman

ent: Mr, R.V, Deshmukh, Adv,/App.
Mr, Akil Kureshi, Adv./Res.

Heard the parties,

The applicant is an U.D.C,

in the

- —— o o— -

Telecom

Engineer (C), Telecommunication Department, Ahmedabad. He has

been relieved on 4,6.1992, He filed a representation on 4.6.1992

for cancellation of his transfer order on compassionate ground

(vice Annexure A/3) mainly because of his father's sickness

states that the Annexure A/3 is

one

pending. He also submitsed that,

YMr. S.R, Jasacdia transfered from Rajkot to Ahmedabad has

0.3..
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also given a representation dated 23.6,19%92 (Annexure A/7)
for cancellation of his transfer. He therefore, submits that

respondents can easily cancel his order of transfer without

prejucdice to any administrative interest,

3 Mr, Akil Kureshi, learned counsel for the
respondents submitted that so far as Mr, Jasadia is concerned

he has been relieved, He admitted that the Annexure A/3

representation is pending,

x

A ’, 4, This is not a case where the transfer order
is impugned on grounds of malafide, That cuestion does not
arise for consideration, The applicant has made a represen-
tation on 4.6.1992‘giv£qgsome genuine reasons, (Annexure
A/3) It is only proper to ensure that this representation
is disposed of accorcding to law, by the competent authority

amd.

taking into account, the reasonggiven therein by the request

of the counsel for sympathetic consideration.

54 y We therefore, direct the second responuenty

u‘:&tﬁjbax_q b $n A 2 refyiman ft s
accorcinglys/within three weeks from the date of receipt of
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this order, In the circumstance, if&}he aonplicant does not

want to join at Rajkot, he may apply for leavg)bo which

shall be granted,
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(R.C. Bhatt) (N,V. Krishnan)
Member (J) Vice Chairman




